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O R D E R 

 
19.03.2020  The Appellant is permitted to file Rejoinder before the Office 

of the Registry, of course during the course of day, with a copy being served to 

the other side well in advance, if not already served.  

 List the matter ‘For Admission (After Notice)’ on 9th April, 2020.  

 

 
                [Justice Venugopal M.]

     Member (Judicial) 
 

 
 
 

(Kanthi Narahari) 
Member(Technical) 
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